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; "CHANGE REGULATION

No 53 OF 19<b
- - [27th December 1958].f

} _"An Act furthe1 to amend the F01e1gn Exchange Regulatxon

. !, Act, 1047
BE 1t eniacted " by Parhament in the Ninth Year of the Republic'-

N

1 ThlS Act may be called the Forelgn Exchange Regf.'atxon ShOtt‘NC*

.(Amendment) Act, 1958, ‘

~ 2, For section 13A of the Foreign Exchange Regulatlon Act 1947 g“‘;ig“;ﬁg“
the followmg sectlon shall be substltuted namely ——7 L tion for sec-

T tion 13A

. ‘13A Noththstanding anythmg contamed in any other Rcsgricum
law- or in any contract, agreement or other instrument, the 00 p&yment

in respect of.

holder of any Governfment security, as defined in- the. Publlc certain se-
Debt ‘Act, 1944, created and issued for the purpose of raising a Surities
public loan before the 15th day of August, 1947, in respect " of
~which the princrpal or mterest or both are for the time being
- payable outside India in any country or place notified in this
behalf: by the Central Government shall not be. entitled, except
with the general or special permission of the Reserve Bank, to.
have any such- payment inade at any place in India.

Explanatwn —*In this section, “holder” shall have the same A
meaning as in clause (a) of sub-section (5) of section 13.”. - ’
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